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ulmnal in the'above mentioned case is forwarded herewith lor necessary action.

19.9,2007 ,

t IJone for petitioner
[?/\ .Respondents by oiiri M.N.Banerjee

< A&W’“ c\ We hive seen the affidavits filed by Sh.

AKundan i>inha, £KM and Smt.Sheela Tirkey,
'Dy.C.S .11 E, (Con), SEC Railway. It has been
mentioned that the amount of gratuity and

y i PF tes already been paid to the applicant
and action is being taken for payment of
leave encashment. regards payment of
pension, it h”s been mentioned thut this
issue is being ctjallenged in W.P.Wo0.2024/07
filed before the rbn.iiigh Court of Chhattis-
garh. In view of these facts, we are of
the view th”t there his been no wilful or
deliberate attempt on the part of the
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respondents to disobey the orders of the
Tribunal. It is also seen that on the

Ic»st three occasions, none appeared for
the petitioner <and only on 0.2.07, #&hrL

M.K.Verma appeared for the petitioner.
«

In the facts and circumstances, the contompt
petition is dismissed and notices discharged.
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